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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
MUMBAI BENCH, MUMBAI,
CAMP AT NAGPWR,

ORIGINAL APPLICATION  NO,698/1993.

Wedresday, this the 15th day of Uctober, 1997.

Coram: Hon'ble Shri B.S.Hsgde, Member(J),

Hon'ble Shri P.P,Srivastava, Member(A).

Ww.V,Bipte,

Suraksha Nagar,

Suryamandir ard,

Bhadrawati Teh, :
Bhadrawati,Oistt. Chandrapur. +ees Applicant,
(Nore fer the applicant)

V/s.
1. The Union of India,
through the Sscretary,
Ministry of Defence {Production),
~ South Bleck,
New Delhi. .
2. The Chairman/irector Gensral :
of Ordnance Factories,
Crdnance Factory Board,
10+A, Auckland Road,
Calcutta-700 001, R
35, The General Mamager, O.f,.Charda, _
Tah,Bhadrawati Distt,Chandrapur(M.8.),
P,0.Chandrapur DOrdnance Factory, « s« Respordants,

(By Advocate Shri M,G.3hangds)

QR DER

{Per Shri B.S.Hegde, Member{d){ L Z
Nore far the applicant, Shri ,G,Bhangde,", ,(‘:é
N

for the Respondents,
2, The Tribunal vide its order dt. 22.1.1997 on

basis of the submissions made by the parties made the

0002.
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following observations s

"After hearing the learnad counsel for the applicant,
he has pointed ogt two lacunas ons ,is the
Appellate Brder by an office wer in rank
than the Competent Autherity and is stated
Y8y order and in the name of nppallate Autherity",

We hareby direct the respondents to furnish the
origimel file in which thes Appellate Authority
has taken a decision in the matter while passing
the appsllate order.

Sscondly, tha respondentis are also directed to
furnish the emquiry proceedings and mm to shouw

the disposal of the letter in which the applicant
has sopught certain documents during the enquiry
dt. 6,3.1990, for our perusal,” —

Pursuant to the direction of the Tribunal, the
respondents counsel Shri M.G,Bhangde, furnished the original
file in which the Appsllate Authority had passed the order.. ﬁn
a perusal of the order we'ara_satisfiqd that the appellate order
is passed 5y Member(A&E} on 9,10,1992, though the order has baen
communicated by the Joint D;ractor. Therefore, in our wview,

thare is no lacune in passing the appellate order, the same is in

order, Regarding the second_ lacure pointed out by the
applicant! ths Works Manager has filaed an affidavit dt, 5.8.97
stating on verification of the records that QEEEEEE~£EEEEEEEE?tiun
wczry, the seal endorsed on the letter
with Ordpance Factory, Chanda stamp ssems to be a fabricatedinne
i.e., the respondent fzctory never puts that particular seal

for receipt of any better., It is further stated that the
individual did not raise ths issue throughout the Court of
Inquiry at all. He has neither mentioned about the same in

his representation on the enguiry report nor in his appeal
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filed to the Appellate Authority,nor he mentioned about it

at the time of filing_the,ﬂ-_.ﬂ..._ (0,A, N0,698/93) and has
mentioned the same at tha time of filing the Rsejoinder, therefore
it cannot be taken into account,

4, L In the facts and circumstances of the case the
guery raised by the applicant is not based on any deocumantary
preof .o Therefore, we are satisfied with the explamation

offered by the respondents, In the circumstances, both the
query raised by the applicant do not survive. The D.ﬂ; is

therefore dismissed after nearing the counsel for the

respondents, No order as to costs.[/////f é%;)
/ 1277
sTAYVA) (B.S.HEDE)

MEMBER(J) .

B.



